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unique situation. | demand that his Govemn-
ment immediately impose the President's
rule in Tripura and should dismiss that Gov-
emment forthwith and should see that proper
steps are taken for holding free and fair
elactions in Tripura.(lmemuptions)

[ Transiation]

SHRI ANAND AHIRWAR (Sagar): Mr.
nied by thunder, lighting an storms in
Chambal division of Gwalior as well as
Morena distinct of Madhya Pradesh. As a
result of lightning, one man has died in

_district Morena and a bus conductor in
Teekamagarh of the Sagar

division.(/nterruptions)

There was rain on the 25th February in
the Sagar district of my constituency. There
was hailstorm and strong wind and rain on
26th, 27 and 28th. The crops of nearty 60-70
villages have been destroyed due to hail-
stones weighting 700 to 800 gms. The crops
700to 800 acres of land Rahi been demaged.
The heavy hailstones have also destroyed
the houses of medium and small farmers.
The farmers and labourers of the villages

under the four towns of Rahatgarh, Sihari,

Bilahara and Sapnapur have suffered maxi-
mum loss as their wheat crop has been
destroyed due to hailstomn. They do nothave
any other means of livelihood. Their famifies
are totally dependent on the agricultural
produce and the houses of labours, who
even do not have the cultivable land, are the
worst sufferers as ther and houses have
been raced.

Mr. Speaker Sir, through this August
house | request the Government to provide
immediately 25, 000 to every xyz farmer
whose crops have been destroyed and, Rs.
5000 each to labourer who do not cultivation
of their own and whose houses have been
damaged Under a special relief scheme.
Moreover, they should be given bamboo
staff. (Interruptions)
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RE. ALLEGED POLICE AIROCITIES ON
BJP RALLUYISTS ON 256 THE
FEBRUARY 1993

[ Translation]

SHRI MADAN LAL KHURANA (South
Dethi): (Interruptions) Mr. Speaker, Sir, the
question raised by Shri Advani is linked with
(Interruptions). When Shri Jaswaht Singh ji
raised the question, he mentioned about alt
the incidents and had said that our first
demand was that tha Government should
tender an apology for the atrocities commit-
tedin Defhi and the other parts of the country
on the 25th. Three hon. members of the
Congress Party and some others from other
parties were not allowed to come to the
Parfiament House from Vijay chowk side
and when they staged a dharana, the Gov-
emment tendered apology and one House
was adjourned. But on the other hand when
the .National President and Members of
Parliament of Bhatiya Janta
Party..(Interruptions).. was beate , the
women M.Ps were beaten up and yet the
Govemment is not ready to tender any
apology. Our second demand is that all the
atrocities committed should be probed and
our third demand is that the Police Commis-
sioner responsible for it should be sacked.

Shri Katiyar ji has been arrested under
NSA. We would like to know that a village, a
town has been discussed but when the
murder or democracy is taking place why
nobody is being held responsible for it and
not being punished. Somebody will be
booked or not.

SHRI ATAL BIHAR! VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, you know it
that | have always been co-operating with
you in the smooth functioning of the House.
Butnow it does not seem thatthe Farliament
is functioning properiy.
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Mr. Speaker, Sir, | would ke to draw
your attention towards one aspect of the
incident that occurred on 25th February to
which you also related and | would like to
seek your direction in regaraing these. {fwe
hold a really by defying Government orders
then we are prepared to face the conse-
quences thereof but when a Member ef
Parliament is beaten and it is said that he
should be taught a lesion and even the lady
members are not spared then you as well as
this House will have tothing overit. You may
ask us to give a privilege notice and assure
us to consider thal. But when the hon
members of Parliament are assemble
large number and they already to court
arrest and even then they are beaten by the:
Police and are threatened that they should
be taugnt a lesson because they are Mem-
bers of Parliament, is it not the issue of the
dignity and prestige of the Parliament. This
hashappenedwithustime. In future this any
happen with other hon. Members also. It is
a serious matter.

Though, the Constitution Ciub is not in
the precincts of Pariiament but in some way
it is associated with the Padiament. It is
associated with all of us. Today it is called as
Vithal Bhai Patel House earlier it was Con-
stitution Club. If the hon. Speaker says that
itis out of the precincts of the Parliament and
e cannot interview in the it will not be a fair
decision. | want to know why the hon. Min-
ister of Home Affairs cannot make a state-
ment on the incidents which tock place on
the 25th February. These incidents have
happened in Delhi, five hon. Members of
Parliament are lying in hospital, two of them
have suffed damage to their eyes, they be
are not self-inflicted injurises on their own. |
would like to know that why the Government
of India or the Ministry of Home Affairs did
not hold any enquriy inte it? The hon. Minis-
ter of Home Affairs should make a state-
ment here. The people were maltreated that
day. Thousands of people were ready to
court arrest. if they were belabuored and
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injured and driven away, it was an injustifp
to those paople.

M:. Speaker, Sir, water canons wem
trained on them, | was informed that while a
high-level meeting was being held in Dethi,
a top police official siad that it was sug-
gested to them to mix medicine in the water
which may cause it change. But that medi-
cine was not added to the water. Butwas &
intended to aim the water canon Shri Joshi
that very day? Those hon. lady Membems
who are injured that day may be called to
your Chamber and you may get a first hand
account of what happened to them on that
day. | wantto state in the House that it is right
that it is a political battle between the ruling
party and us. itbanned the rally but we held
hundreds of rallies instead of one. If the
Govemment considers itits success | would
not like to say anything. But Mr. Speaker,
Sir, the behaviour of the police with us was
very harsh that day. People were detained
in bus and were not allowed to come out for
three hours. When those people asked the
police to allow them to answer from the
nature’s call, because they had been com-
binedin the bus is for three hours, they were
not allowed to get down from the buss. They
had te urinate and defecate inside the bus
only. Could they not be sent to jail after
arresting them? The stadium where they
were sent was tumed into a jail There was
arrangement for food, wate: and toilet for
the people detainedthere. Thatday it started
raining was it an ordinary incident which can
be parried easily?

Mr. Speaker, Sir, first you should con-
sider our motion cf Privilege, secondly our
should request the hon. Minister of Home
Affairs to make a statement here. A state-
ment giving the details of the incidents of the
25th February should be made and oppor-
tunity should be given to discuss it in the
House. We should not be deprived of our
night of expression Howevel, today v = have
been given this opportunily. The Minisier uf
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Home Affairs shouid be requested o make
a statement in this regard. That day Shri
Jaswant Singh had expressed it very cat-
egorically that the conduct of such a Polica
Commissioner need o be probed into. To-
day he s helping the Governemnt some-
way. The govemment thinks that he is help-
ing R some way, but what will happen if the
develapments are out if contral? Againif the
Congress MPs are stranded in Vijay Chawk,
theincidoatof the 25th February inthe Vithal
Bhal Patel House shouid be investigated.
The hon. Home Kiinister should come and
make a statement here in this regard. Shn
Kaushal shauld be transierrad elsewhere
because il will be in the imterest of the
Government.

MR. SPEAKEA: Shri Mtish Kurnar..

({Ini=Tuptions)

SHRI MADAN LAL -%JRANA: Mr.
Speaker, Sic, whet steps have been taken
on our three demands? We must be in-
formed about that..

SHAN KALKA DAS (Farx Bagh): Our
leaders an: holding lafis and the Gevern-
ey IS beuping e YWl 1o Govameent
¢ ¢ kpeping mum?”

SHA WADAN LAL RHURANA: The
nal'ona! predidont of the BLJ.P. has beon
becten up. {itsnuptions)

{Englishi

MH. SPEAKER: Now., whatevsr has
beern «sic = ha #oor of the House, | imve
heand R a7y very caratully.

{interryptions}

MR. SFEAKER: Whatevar concems
mu, well, that is ome part: whatever con-
cems the Goveryment, that is 2 dferent
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pant. | have heard it with rapt attention. |
have given you the oppeortunity to ventilate
yourviews. | should give opportunity toother
Members aisa. | have heard it. Letus wait for
some time. Let us find out what the Govemn-
ment has ta say. After all these things, we
will come back tg you.

{Translation]

SHRI MADAN LAL KHURANA: The
nationai leader of our party has been mishe-
haved with (Intormuptions)

{English}

MR, SPEAKER: Please do nol gve
an impression that you will only speak ar
do not aliow the other Members to speak
That is not correct.

(Internsptions)

MR. SPEAKER: i have saivery
carefully all thase things. You should sit
down. Let Shrl Nitsiy Kumar spaak now.
Please do not disturl,

[ Translation]

SHHAI MADAN LAL KHURANA: Our
party is hot being allowed 1 fuhcticn

[English}

MR. SPEAKER: Please do nox give
the impression that you iake the opportu- -
nity to speak and do not allow the others
to speak. That i3 not comect.

(Intermpptions)
{ Translation)

SHRIMAT! VIJAYARAJE SCINDIA
(Guna). Mr. Speaker, Sir, we have been
humiliated graatly. We will nottolerate it. We
will not let anyone listen, uniess the Govemn-
ment comas forward with some reply to it.
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SHRI MADAN LAL KHURANA: This
Govemnment has become deaf and dumb..

Mr. Speaker, Sir, our party is not being
almodtofmcbm

|English]

MR. SPEAKER: | will discuss with the
Partiamentary Affairs Minister.

[ Transiation)

SHRIMATI VIJAYARAJE SCINDIA:
Women are being insulted and the hon.
Members of Pariament are keeping silencte.
These people are maintaining silence, **?
(!nterm.ptions)

[English)

MR. SPEAKER: This is not going on
record.

(Interruptions)
[ Translation]

SHRI LAL K. ADVANI (Gandhi Nagar)

Mr. Speaker, Sir, as far as the hon. Minister -

of Parkamentary Affairs is concemed, he
has already given certificate. He has justi-
fied it. We want to know from the hon. Home
Minister, since he is responsibie for it. (Inter-
ruptions) Mr. Speaker, Sir, the hon Home
Minister should give a reply in this
matter..(Interruptions)

[Engikshi

SHRIPAWAN KUMAR BANSAL : Thisis
infair, the way they are doing. (Wupm;sj

MR. SPEAKER: Letmemwhauhe
Govemnment has to say.

(Interruptions)
[Transiation}

THE MINISTER OF WATER RE-
SOURCES AND MINISTRY OF PARLIA-

MARCH 1, 1993

in Tripura 584
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): | would ke t0
say that | have lestened to them cerrylly and
I will give a reply here as per your direction.
We will abide by your decision whether your
ask us to give a statement or 1o take any
other step.(interruptions)

1231 hrs.

At this stage, Shri Rajveer Singh, Dr.
P.R. Gangwar and some other hon. Mem-
bers came and stood on the floor near the
Table. :

" [Transiation)

MR. SPEAKER: Please take your seat.
| will not allowed this daily..

(Interruptions)
[Engfish]

MR. SPEAKER: 1do not appreciate
this. You shak have to go back.

(Interruptions)
MR. SPEAKER: Plu;egob-dn,
(Interruphions)
[ Transiation]

MR. SPEAKER: You should not behave in
this way. You will have 10 go back.

{Interruptions}

[English]

MR. SPEAKER: H you go beyond a
cartain limit, {4 wili not be good for you.

{Interruptions)

“*Expunged as ordered by the Chair
*Not recorded
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on BJP rafiyists
MR. SPEAKER: If you go beyond a
certain mit, it will not be good for you.

(Interruptions)
[ Transiation]

MR. SPEAKER: Joshiji, it is not good.

You will have o go back.
(interruptions)
[English]

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur); Is it the way that the leader
of the Opposition should function in
Parfiament?{interruptions)

SHRiI DIGVUAYA SINGH (Rajgarh);
How long are we going o tolerate this?

[ Transiation]

It is going on for the last three 1o four
days. Mr. Speaker, Sir, you will have to
maintain order in the House. (Inferruptions)

MR. SPEAKER: Please go back to
your seats.

{Interruptions)
adjoumned to meet again at 2 p.m.
12.36 hrs

The Lok Sabha then adjoumed tlf
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at two minutes past fourteen of the Clock.

[MR. SPEAKER: in the chair|
RE. ALLEGED POLICE ATROCITIES ON

BJP RALLYISTS ON 25TH FEBRUARY,
1993- CONTD.

on 252.1993 566

(Transtation]

SHR1 MADAN LAL KHURANA (South
Dethi): Mr. Speaker, Si; at the time, when
Chandra Shekhar j was Prime Minister, two
policemen of Haryana were found spying
and the Govemment was dismissed due to
that only. Now our party president has been
assauited and women have been beeaten
up but they are not ready even to beg
pardon.

Sir, we would iike to request you to ask
the hon. Home Minister, who is silting here,
to speak. it has been said about the hon.
Member of Party Katyar ji, that he may be
treated as an ordinary prisoner. We would
ke to submit that first of all the government
should beg pardon for the atrocities commit-
ted on the 25th February, secondly, there
should be an inquiry into the incident and
who is responsibie for it, shouid be trans-
ferred and Katyar ji, who has been arrested
under N.S.A. and that too during session,
should be released.(interruptions)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, the dictatoriship of the Gov-
emment.. (inderruptions)

| Englishy

MR. SPEAKER: | do not appreciate it.
You please take your seat now...

(interruptions)

MR. SPEAKER: Nothing going on
record.

(inferruptions)*

MR. SPEAKER: Nothing is going on
record. .

(inserruptions)*

**Expunged as ordered by the Chair
*Not recorded
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ir BUP rabvist

MR. SPEAKER: Hon. Home Minister
and the hon. Minister of Parfiamentary Af-
fairs are present heére'who may say some-
thing with regard to the statement made
here by him..

(Interruptions)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, whatever they speek is **
highly on objetionable (/nterruptions)
[English}

MR. SPEAKER: | am warning you Mr.
Joshi now.

(Interruptions)
[ Transiation)

SHRi TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, the
matter is that even if he does not say sorry,
does not apologise.. express their somow™”
(interruptions) -

|English]
MR. SPEAKER: This is very wrong on

your part to have used that word. | think this
will not go on record.

[Translabon]
SHRI TARA CHAND KHANDELWAL :
Mr. Speaker, Sir, ** the conjunct word for it

b -
[English}

MRA. SPEAKER: | think this hon. Mam-
beris behaving in animproper mannerin the
House.

(Interruptions)
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MR. SPEAKER: Please keep quiet.

(Interruptions)

[ Transiation]

SHRI DAU DAYAL JOSHI: It is an
unfortunate situation.

This has happened for the first time in
Dehhi in the history of India. (Interruptions)*

|Engish)

MR. SPEAKER: Nothing will go on
record.

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, |
was given to understand that | since Ex-
pressed my regret in the other House - |
have not done the same in Lok Sabha,
regarding the hon. Members who were in-
convenienced. (/ntemruptions)

SHRIMADAN LAL KHURANA: No. Not
inconvenienced.

(Interruptions)
[Translation]

SHAI MADAN LAL KHURANA (South
Dehhi) -He has been baaten up. He has been
assaulted and they say that he has been
unconvinced.. (Interruptions)

SHRIMATI VIJAYARAJE SCINDIA
(Guna): | would like to submit most humbly
that the people have been beaten up. they
fell unconscious, they were kept in the in-
centive care unit and they did not even come
to senses for two days you say they have
been inconvenienced. (Interruptions)

SHRI S.B. CHAVAN: | would like 1o say

that after listening to me attentively, you
may take out any inference you like.

**Expunged as ordered by the Chair
“Not recorded
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on BJP raliyists
[English]

Sir, actually what | stated in tha other
House was aboutthe inconvenience causer
to the hon. Members. We do not me ke any
difference between one Menber and the
other. All the hon. Members of this Heuse or
the other House are equally important to o3,
and we would like to maintain the prestiyz.
Certainly | feel regretful of anything ha:
gone wrong. | canassure the hon. Mamber:
r=at we are certainly not in favour of doing
anything by which the Members chould f2«l
that they Have been particuiarly ctosan for
any kind of ill-treatment.That is the entire
substance of what | wanted to sa-

Sir, the second point is this. If any
excesses have been commilied, these aie
matters which are always looked inio by !
Government; and if any ercess has boor
commitied, certainly we will 'ook in the mao-
ter.

About the third issue which is about 1~
removal of the Police Commissicner, i
question doesn't arise and we will not rc-
move him.(/nterruptions)

[ Transiation]

SHRI MADAN LAL KHURANA: Thay
went to see our parnty president (Inferrup-
tions)

SHRI RAM VILAS PASWAN (Roserai:
Mr. Speaker, Sir, | had saizl about Tripura.
The hon. Home Minister is presert here |
would like to request him that Fresident's
Rule should be imposed Tripura. What has
appearedin newspaperis quite serious. Tho
election Commission has levelled charges
against a Minister. Therefore, | wouid like to
make a demand from you that the President’s
Rule shouldbe imposedthere (Interruptions)

SHRI S.B. CHAVAN: That is r:ot con-
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cerned with the Home Ministry. That is
concemad with the Law Ministry and | can't
say anything whether he would be abie o
say something about it.

SHRIAMT! VICAYARAJE SCINDIA:
What has happened on that day may be got
zxamined by the hon. Minister imsel. Had
he come to know that atiocities have been
commilted..(Into: ¢ tinas)

{Engiish]

SHAI A, CHARLES (Trivandrum): Mr
Speaker, Sir. ri-ase give chance for the
MMembers cyy™s side of the House
also.(Interruprensi

MR. SPEAKER: | wi'l give you also a
chance

‘Inierruptions)*

MR. SFEAKER. What Shri Nirmai Kand
Chatterjce is saying. 15 not going on record.
Only thz speecties of the hon. Members
whom | have aiiowed will go on record.

“niterruptions)

SHRIMATIVIJAYARAJE SCINDIA- Mr.
Speaker, Sir, T woutd like to know whnether
the polize commil2d cxcasses on s own or
it did so as par Government orders. Only the
Government carn say about it. if the Police
had commitiet excesses on its own and no
such orders were issued by the Govem-
men!. then the police snouid be taken to
task. The Government can conduct an in-
auiy 17 10 it After that the Govemment
should punish te Police and admit their own
mistake , Please do something. {/ntermup-
tions)

THE MINISTER OF HOME AFFAIRS
{(Shri © R Chavan }. | have aiready made it
clear in may statemant that whenever any
such compiaintis receivded by us. | person-
ally veriv 1t Vie wili take appropriate action

*Not recorded
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if it is s0 required. (Inferruptions) -

SHRIMATI VIJAYARAJE SCINDIA: Mr.
Speaker, Sir, how will they receive com-
plaints. The pole will not make any complaint
when it is itself committing activities., How
can one expect that the police would make
a complainte to the Govemment in this
regard? We are making complaint. it is pur
complaint.(Interruptions) . Hon.. Members,
| request you with folded hands to allow me
to speak.

| would mtelorunuyroql.myouto
conduct an inquiry and Fix
mmmnmmmmm
to task. He should be removed from here.
Simply puiting the blame on the police com-
ing from other States and making a state-
ment to the press in this manner would not
do. The matter shouid be inguired into prop-
efly . We have full faith in you. Either the
Police or the Government is at fault. When
mewemmenthadnadvanmm

[English)

SHRI S.B. CHAVAN: There is no ques-

tion of any inquiry. Actually, | have very
clearly stated what | wanted to say on that

matter. (/nterruptions)
| Transiation]

SHRI MADAN LAL KHURANA (South
Delhi): We have three demands, first, un«

conditional apology, second, conducting an
inquiry and removal.(/ntermuptions)

MR. SPEAKER, Sir, | wouid like to
submit that ..(Interruptions)

14.12. hrs

RE. HOLDING ELECTIONS IN TRIURA-
Contd,

[English]

SHRI INDRAJIT GUPTA (Midnapore):
Sir,. | have written to you about
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Tripura.(Interruptions)

SHRI A . CHARLES (Trivandrum): Just
a minute, Sir. About this, | may be heard.
(Interruptions) | mean, the eardier
matter. Unterruptions) | have been

pleading.

MR. SPEAKER; On behaif of yourparty,
the Home Minister has replied

SHRI A. CHARLIES: But | should be
given an opportunity.

MR. SPEAKER: It is not your right to
say everything. The Government is speak-
ing on your behalf.

(Interruptions)

SHRI A. CHARLIES: | am pleading.
(Interruptions) | request you, Sir.

MR. SPEAKER: Piease do not compli-
cate the matter. You understand that Home
Minister has spoken on your behalf. '

SHRI A. CHARLES: No, 5ir, we are ~nt
saﬂsﬁad.{kmvs)

SHRI INDRAJIT GUPTA: Sie, | am only
seeking some guidance from you.

MR. SPEAKER: From me? Youshoukd
guide me.

SHRI INDRAJIT GUPTA:Guidance; |
am not asking you to do something.

MRA. SPEAKER: No, no, you should
guide me.

SHRIINDRAJIT GUPTA: Yousee, here
is an important matter unprecedented. Here
is Chief Election Commissioner's written
communiqué or order in which he has spe-
cifically cited instances, at least three in-
stances place, time, etc. where, according
to him, it has been established that officers
of the State Government, who are on elec-
tion duty plus some police offices, were
present. They had been called to various



